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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAH-TI »ENCH

0.A./R.haNo.__212/2005

DAT.. OF DECISION 19842005

Sri S.P. Sing
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THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
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1. Whether Reporters of local papers may be allowed to see the
s . Judgment 2 ' ’
2+ To be referred to the Reporter or not ¢

3, Whether their Lordships wish to sse the fair copy of the
Judgment ?
4. Whether the judgment is to be circulated to the other senches ?
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: IN THE CENTRAL ADMINISTRATIVE 'I‘RIBUNAL ‘
. GUWAHATI BENCH

OrigInal Application No. 212 of 2005 -

' Date of Decision : This the 19™ day of August 2005. -

The Hon'ble Mr. Justice G. Sivarajan, Vice-Chairman. .

~ Sri Sheesh Pal Singh
Superintendent, ‘
Kendriya Vidyalaya Sangathan
Regional Office, Guwahati. - :
. : . . Applicant

By Advocates oz Mr..‘V.K. Chopra, Mr. M.P. Sarma,
" Mr. S.X.Singh and Ms. R. Johi

- Versus -

1. The Union of India,
Represented by the Secretary to the
Government of India,.
Ministry of Human Resource Development Department
Shastri Bhawan, New Delhx 1.

2. The Commxssnoner, ,
Kendriya Vidyalaya Sangathan
Shaheedjeet Singh Marg,
New Delhi ~ 16.

3. The Assistant Commissioner,
" Kendriya Vidyalaya Sangathan,
Reglonal Ofﬁce, Guwabhati, Khanapara, (Assam)
.. Respondents’

By M_r. M.K. Mazumdar, S;C., KVS.and Mr. K. Upadhaya, Advocate
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| ORDER (ORAL)
SIVARAJAN. . (V.C.

The applicant is workmg as a Supermtendent m Kenduya

- Vidyalaya Sangathan Reglonal Office, Guwahati. He belongs to Delhi.

After complet}on of three years tenure in the North Eastern Region in
the year 2003, the apphcant by representatlon dated 29. 09 2004
apphed for tr ansfer from Kendzlya Vldyalaya Reglonal Office '
Guwahati to Kendriya Vidyalaya (qus) /Reglonal Office, New Delhi to
look after his ailing wife and to arrange he marriage O.f his daught;er :
at Delhi. It is the grievapce of the applicant that in spite of several
revminderé, the latesf‘.~0ne 'bging 14.07.2005 no action -hasitaken dn..
such representations. o

2. 1 héve heardl Mr. VK Chopré, learned counsel for the
applicé‘nt and also Mr. K. Upadhyaya learned counsel for the
respondents No 2 and 3. Since the applicant’s representatlons
annexures - 11, III IV IV'A’, Vand VI have not so far been disposed of,

there will be a direction to the 2™ respondent to consider the said

" representations and to ;Sass appropriate orders in accordance with

law within a pefiod of two months from the date of receipt of this
order.
The O.A. is disposed of as above at the admission stage

itself. The applicant will produce this order before the 2™ respdndent

for compliance. Counsel for the respondents also will inform this

~ order to the 2 and 3 respondent urgently.
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GUWAHATI: BENCH

{ An Application Under Section 19 of the

Administrative Tribunals Act, 198%.)

TITLE OF 8UIT: 0.A Noll2— /2005

Shri SHEESH PAL SINGH - Applicant

- versus -~

- THE UNION OF INDIA & ORS.- Respondent

54
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1. The Applicant wag working as Superintendent in

Kendriys Vidvalavea

- 3angathan Regional

Dehradoon 'in the year 2008,

2. The Applicant
Vidyalaya S8angathan
Kendriya Vidyalava

Guwahati.

wae trancferred _£rom

Office

Kendriva

Regional office, Dehradoon to

Sangathan, Regional

3. The Applicant completed his 3 years

Office, .

ténure of

hie service in North Eastern Region in the yéar of

2003 .

4. On 29.9.2004 the Applicant applied
" transfer from Kendriya Vidyslaya Sangathan

- office, Guwahati to

HQ/ Regional Office,

Ken@riyalﬂ Vid&al&ya
New Delhi to look

for hig

Regioqal

Sangathan, ~

after his

ailing wife and to arrange marriage of his daughter

in Delhi.
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© . Vidyalaya Ssangathan Regional 6ffice,‘ ‘Guwahati- to

5. On 29.9.2004 the Applicant applied = for hie
- mutual transfer with 8ri C. Chakraborty.

6. On 24.11.2004 the .  Bpplicant - filed

repfesentation - “through proper 'chanhel for
consideration of his transfer _from. Kendriya

Kendriya  Vidyalava Sangathan, (H.Q.)/ Regional
Office, New Delhi. '

pigh

gl s

7. On 24.11.2004 . the  Applicant . filed

representation for congideration of his tranafer.-

. on  10.12.2004  the  Applicant  filed  an:

abplicétion + for tranefer before the Hon'ble ' H.R.D.

Minister. . : o .

-

-9, On':15.02;2ﬁ05 the Applicant submitted_ hie duly

filed up transfer form for his transfer throudh

proper channel.

16. On 14ﬁ7;2ﬁ65 the Applicant filed repreeentation
requesting Authority. for his transfer to ykgndriyé
Vidyalaya Sangathan (H.Q.)  or  Regional office,
Delhi. | |

Filed by - .
Gl Keteeh
-( SUSHIL KUMAR SINGH) -

Advocate'
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IN THE CENTRAL ADMIﬁISTRATIVE TRIBUNAL:
o GUWAHATI: BENCH

v(An Application Under Section 19 of the
.Admipistrative Tribunals Act. 1985.)
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| .
Shri SHEESH PAL SINGH - Applicant

; - versus -
THE UNION OF INDIA & ORS.- Respondent
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
' GUWAHATI: BENCH

{(An Applicatiod,Under;Sectibn 19 of the

‘Administrative Tribunals Act, 1985.)

BETWEEN

SRI SHEESH PAL SINGH

Buperlntendent.

Kendriya Vidyalaya Sanghath&n

Reaional Qffice, Guwahatl
~ -Applicant
- AND -

1. The Union of India,

Represented by the Secretary

To the Govit. of India,
Ministry of Human Reaource
DeveloPment Department.

4 BAAWEN
New Delhi —~ 1

2. The Commissioner,

Kendriya Vidyalaya Sangathan

Shaheedjeet Singh Marg,
New Delhi ~/

3, The Assistant Commisgioner

»
Kendriya Vidyalaya Sangathan

Reglonal Office, Guwahati
Khanapaia, . :
( Assam) .

- Respondents
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MOST RESPECTFULLY SHEWETH:

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

\

This -application is not made against any
particular order, °~ but is preferred against the
action on the part of the  Respondent in  not
transferring the appligaht and posting him at hie

choice s&tastion on completion of his more than 3

(three) yeare tenure of posting in the North Eastern

Region. The ‘action is in = violation of Transfer

guidelines of Kendriya Vidyalaya Sangathan 2005. ’

2.  JURISDICTION OF THE TRIBONAL:

The applicant declares that the gubject
matter of the instant applicationi is well within the

jurisdiction of this Tribunal.

3, LIMITATION

The .application further declares that the
application is within the period of limitation
prescribed under Section 21 of the Administrative
Tribunal Act, 1985.

4. FACTS OF THE CASE

1.1 That the application .has by way of this

application made a gdrievance againast the action on

the part of .the respondents in not considering hie
representations for transfer to hie choice station

on completion of his tenure in the N.E. Region. The

S oph a0 5oy

applicant who had Jjoined- in Assam Kendriya Vidyalaya

Sangathan Regional Qffice Guwahati on 22.8.2000 has

completed more than 4% vyears iﬁ .this North Eastern



Region and as per the guidelines of - Kendriya
Vidyalaya  Sangathan, he is entitled  to be
transferred from this region and be posted at his
choice place of posting. Having failed to evoke. any
response from the respondents the applicant as such

has by way of this . application come Dbefore this

Hon'ble Tribunal Seeking  redressal of his
grievances. ‘
4.2 That the Applicant ie a citizen of India

and a regident of Guwahati in the district of

Kamrup, "Assam and as auch he is entitled to 811 the

rights and privile?es guaranteed uvnder the
constitution of India. He is working ag
superintendent of Kendriye Vidyaldya Sahgathan,

regional office Guwahati.

4.3 - That in the vyvear 2009, the Applicant was
working a8 Superintendent Kendriya Vidyalaya

Sangathan, regional office Dehradoon and thereafter

TN AN

on 22.8.2000 vide office order No. F. 3-14/74-

KVS( East-I) he was transferred KVS regional office

. Dehradoon to Kendriya Vidyalaya Sangathan regional

office Guwahati in Public interest.

A Copy of Order dated
22.08.2000 is annexed as

Annexure -1.

4.4 That in compliance of the order. dated
22.8.2000 the Applicant joined at. Kendriya Vidyalaya
Sangathan regional office at Guwahati on 15.09.2000

as BSuperintendent and since then the Applicant has

been discharging his duties at Guwahati to the

satisfaction of his authorities.

4.5 That in the month of September 2003, the
Applicant completed 3 { three) years . of his
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continuous éervice at Guwahati and. the . Applicant for
looking after his ‘'ailing wife and to manage his
' familf problem applied before  the Commissioner
Kendriya Vidyaléya, Sangathan( HQ), New Delhi, ifor his
transfer on- 9.12.2003 from Kendriya Vidyalaya
‘Sangathan regional office Guwahati to Kendriya

Vidyalaya. Sangathan ( HQ)/ Regional office New Delhi.

A copy - of application-dated
9.12.2003 is annexed as.

Annexure -I1 .

4.6 That again on  29.89.2884 the  Applicant
submitted application for his transfer through
proper channel before the -Joint Commissioner (Admn.}

Kendriya Vidyalaya Sangathan (HQ) New Delhi.

A copy of application—dated
29.09.2004 is annexed aB

-~

- Annexure -~ III.

4.7 That thereafter as there was no action £from,
the  Respondent,  the  Applicant on  24.11.2004,
submitted | application Sefore_ Asst. Commissionef
Kendrivya Vidyalaya Sangathan, " regional office‘

Guwahati, requesting him to take anecessary action
upon the application of his transfer. On the same
date the - Applicant submitted another representation

bqfore the Commissioner ‘Kendriya Vidyalaya Sangathan

{ HQ) requesting him to  consider his transfer-
- petition. : |
Copies  of application-dated
24.11.2004 are annexed as
Annexure - IV &  IV°A'

respectively.

Sl Sw%

ey



4.8° That the Applicant again on 10.12.2004" sent
representatién, to _.the Hon;ble HRD Minister ~for. his
transfer from Kendrﬁ?a B VidYalaya* - Sangathan,
'Regional . office  Guwahati to  Kendriya Vidyalaya
.Sangathan ( HQ) /Regional office New Delhi.
. Copy  of representatlon -dated
;10.12.20@4 is annexed as

Annexure - V, : o

4.9 7" That the Respondent ‘advised the Applicant
to. submlt his application for transfer in the format
Of‘, applicatlon for transfer and accordlngly the
Appllcant ~ submitted - duly filed ~ up.  format/
appllcatlon through proper channel on 15.2.29005.

4.10. - That ,gs no action was 'taken for his_
‘transfer the Applicant -again on 14.07.2005 submitted

a \\répresentatidn befére the Dy. Commissioner,
Kendriya  Vidyalaya Sangathan  (HQ), - New  Delhi
requesting him‘u to congider his transfer "ffom
Regional . office Guwahati to HQ/ " Regional office New

Delhi. h | | |

L A copy . of rep:eseﬁtation—
dated  14.07.20605 is  annexed
a8 Annexure - VI%E.

4.11  That the Applicant stdtes that in  the
transfer. guidelines, 2085 of Kendriya Vidyalafa
Séngathan in .clause 10.2 ﬁhere is a provision of
transfer"oﬁ Teaching/Non teaching staff, . who stay
continuops period of 3. ye&:s in North-East. 'AB the
Applicant has already completed 4 % years in North
East, he is entitled to get tr&nsfer from North East
to his choice station. v \ _

4,12 ‘That the applicant ‘8tates that the Kendriya
Vidyalaya Sangathan in the - year 2005 - issued" a
guiée;ineﬁ regarding the‘atfanafer of  his’ teachiné




staff in Clause 10( '2).. The aforesaid <guidelines
Reads as under: ’

Clause 18.( 2)

Whether transfer is sought by a teacher under

claugse 8 of the transfer guidelines. after a

continuous stay of B2 years in the VERY HARD
SIATION or 3 years in the North FEast, A & N
Islands and other declared bhard stations or
.by a teacher falling wurder the grounds of
medical/death of spouse/less than three years
toe retire or very hard case involving human
compassion, in the eveant of .non-é"vai lability
of ‘vacancy at his' choice station, the vacancy
shall be created to accommodate  him by
transferring the Jjunior most teacher in the
service of ‘KVS in the sgaid station of tbe;
‘same category ( post/Subject) . However, the
Principals who have beeb retained  under
clause 4 to promote excellence would not be

displaced under this clause

Note: Date of appointment on regulai basis
will be the cri teﬁa to decide s8ervice in KVS
in the said post. While displacing teacbérs,
immunity shall be granted to the teachers, as
applicable, fbr identifying and redeploying
excess to the requirement of teacher. Apart
from them, Presi dent‘/Generalh Secretary of the
recognized service association of Kvs, who
are also the members of J.C.M. will also be
granted immunity. This facility ia applicable

L}

for regional level also.

Again Clause 19 of the said guidelines it
speakes that the transfer guideline is applicable for

non-teaching staff also. Clause 19 read as under:
]

-
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Clause 19 ‘ .
These guidelines shall mutatis mutendis apply
to non-teaching staff to the extent
applicable. |

The applicant further etates that transfer of
Kendriya Vidyalaya Sangathan staff prdvisiong of the
guidelines should be followed. The rresent applicant
has already completed 4 % (four and half) years of
service tenure in North Eaetern Region. As such

applicant is entitled to be posted at hie choice

~station posting on completion of his 3 years tenure

gervice in the north Eastern Region.
The Applicant crave the leave of thig Hon'ble
Tribunal - to produce the guidelines at the time of

hearing.
4,13 That on completion of the tenure fixed as
per the above-noted transfer =~ guidelines the

&pplicant made a formal vrequest for his tranafer
vide his applications on 9/12/29083, 29/9/2004,
24/11/2004, 10/12/ 2064 and lastly on 14.7.2605
respectively stating therein that he is in need of

+the said tranefer to took after this wife who is

suffering from High blood Preesure  apd to’ manage his
families who resides in Delhi. The said arplications

were éent to the Authorities throﬁgh proper channel.

Be it be mentioned here that in the said application
the applicant epecified his choice station in New
Delhi/Delhi.

o
-

" Grounds for. relief with legal proviasions.

5.1 For that the applicant completed more than

4% vyears of service in Kendriya Vidyalaya Sangathan,
Regional Office, Guwahati _in the Post of
Superintendént in the North Eastern Region. There is

Provision in  the transfer guidelines of Kendriya



Vidyalaya Sangathan, to transfer any staff, who
completed 3 vyears continuous stay at North East, as
such the applicant is entitled to get transfer of

his choice station.

5.2 For that the ailing wife with the family is
residing in Delhi and there is nobody to 1look after
his wife in .Delhi and also the applicant . has a
daughtér of marriageable age and it 'iﬂ_ not possible
on his part to arrange for his.'mafriage from this
long distance at Guwahati and so the applicant filed
application for tranefer from Guwahati to New Delhi
.on  completion of his 3 vyears service tenure at
Guwahati and as seuch the applicant is entitled to

get his transfer.

5.3 For that the applicant already served in
North East way back from 22/8/2000 and had rendered
more than 4 % yeare of his gervice and therefore he
18 entitled to bhe posted to hie choice  etation on
-Atransfer from Guwahati to New Delhi/Delhi.

5.4 For that the applicant has eince his
joining . the Kendrivya 'Vidyaiaya Sangathén’ Regional
Office, Guwahati way back 2ﬁ00 completed 3 Yeare of
service tenuré at ~North ' East Region in the vyear
2003, and so after completion of 4 ¥ Years of his
service at North East he applied for his transfer
from time to time, but the authorities did not look
‘into  his gifficulty to consider his prayer of the
application as per provision of transfer guidelines.

5.5 For that the representations of the applicant
have 'not been coneidered by the authorities- whereas
the applications of gome other staff were considered
and they are transferred to their ch01ce of posting

and a8 such  the action of the authorities is

fh

Shash A0
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violative to Article 14 & 16 of the Constitution of % S

India.

9.6 For that the applicant has acquired valuable
and legal right for immediate transfer after
completion of 3 vyears. service of North -Eastern
Region in terms of the guideline of Kendriya
Vidyalaya Sangathan in the year 2005, and as such
the applicant is entitled to get transfer to his

choice station.

6. DETAILS OF REMEDIES EXHAUSTED

That the applicant etates that he hae eubmitted
his representation for hie transfer but the same was
not sympathetically considered. As such there is no
other alternative ;nd efficacious remedy other than
to file this application before  this Hon'ble
Tribunal. ' .

7. RELIEF SOUGHT FOR

Under the facts and circumetancee stated in
Para 4 above, the applicant prays for the following
reliefe:

7.1 That the respondent No. 1 be directed to
issue Order of transfer and posting in respect of
the applicant ae per transfer guidelines of Kendriya
Vidyalay Sangathan, 2085 from Kendriya Vidyalaya
Sangathan Regional Office, Guwahati to his choice of
poséing at  Regional Office New Delhi/Delhi, with
immediate effect. .

7.2 Cost of application.

7.3 Any other relief/reliefe to which the
applicant is entitled to under the facte and
circumstances of the cage and as ‘may be deemed £it
and proper by the Hon'ble Tribunal.

-2
=3
=
£
A
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7.4 Interim order prayed for:

Pending disposal of this application the
applicant praye before the Hon'ble Tribunal for s
direction to the (Respondent No. 2) to process the
application/representation dated ' 9/12/2083,
29/9/2004, 24/11/2004, 10/12/2004 &and 14.7.2085 for
transfer to his choice of place. of poesting and to
transfer the applicant on completion of the

formalities.

7.5 This application ie made bonafide &nd has
been filed through Advocate,

8. Particulars of the Postal order.

(1) I.P.O NO.

(ii) = Date of issue:

(iii) Issue from : General Post Office
{iv) Payable: G.P.0., Guwahati.

8.1 List of Enclosures:
. As stated in the Index,

Shagh Pallds
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VERIFICATION
I, SHEESH PAL S8SINGH age about &7 vyears, Son of
Lot She ppv shak presently. working
as - Superintendent Kendriva Vidyalaya Sangathan, .

Regional Office Guwahati, do. hereby solemnly -affirm

‘and state that the etatement. made in Pparagraphe

1,2,3,4.1, 4.2, 4.4, 4.9, 4.11, 4.13, 5 6 are true
to. my Xnowledge and the statement made in paragraphe
4.3, 4.5, 4.6, 4.7, 4.8, 4.1, 4.12, 8, 8.1, are the

matter of records / information which I believe to

be true and rest are mwmy humble submission before
thié Hon'ble Tribunal. The annexure are true copies
of the original.

12

And I s8ign thie verification on thie
day of October 28865, at Guwahati.

o ,\SWQ;;;%

( SHEESH PAL- SINGH)
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; 1o : _ : :
! A\N - The Commissioner : z
Kendriya Vidyalaya Sangathan (. HQ) : »

Shaheedjeet Singh Marg , ' ‘

New Delhi-16

! : : . .
i ) ! A

Request for transfer from KVm, R.O. Guwahatl to Delhl

1
i
{

datedf‘22 -2000

o Reglonal gffice

_.~Delh1 from the
~"n'¥‘l‘v' .

year71975 as LDC/

] vi.e. f‘ 30 5 1995 to
2 001@n~Dehradun Regmon. s o *"W '

i
ston- iy L

. )
LN ot

."i ‘f - B
that:;,I was:'transfened from Regional Offlce*“Dehradun to

P IT

; my,pntlregservife%perlod ,about 29, years~not a slngle
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Dated & 29-09-2004

A To o ‘ q}‘

The Joint Commissioner(Admn.),
Kendriya Vidyalaya Sangathan(nqrs).
New Delhi : 16,

(Through Proper Channel)

) . X s \ . , e
Subject : Request for transfer from KVs,R0, Guwahati to Delni.

y ,
" Madam, }

.

/ I am to invite your kind 4ttention on the é&bjecﬁ cited
above and to say that an applicatidi Was sent to yoif dated
09,12.2003, but the reply has not bééh received 8o Eéf.(COpy
enclosed). .

(1) I was tranaferred £rom KVS,R0, Dehiradun to Regional
office, Guwahati vide Office Order No.F. 3»14/74-KV8(E I) dated
22.08,2000 in public Interest (Photocopy ehclosad).

(2) ' 1 had worked in KVS(H4rs) New Déihi Erom the year 1978

'onwamds as LDc.UDc and Asstt, Supdt.

‘in KVS,RQ, Dehradun. I had worked ;ds Superinténdent wieif,’

30405,1995 to 25,08,2000 in Dehradur Region, After that was

transferred from Regional office,xmehradun to KV8, RO; GuwWahat i
in 9ublic Interest as Supdto ﬁ.eof. 15 09.2000,, .

I
4 In my entire service eriod about 30 years not a gsingle /
&e%o/Warning lgtter have been sgrved té me about my work ada“"g"' /-
zonduct but ‘KVS has intimated to thil office vide léttek anc.F, /
11-3/93=-KVS(E.%1X) dated 05,1 rzggg_thaﬁ my tranefer has heen -
issued on - Admin strat; ve: grounds.,_] _ 7

:(3) I wag promoted as superiﬁtendent of Admn. with pomting X
)

.(5) . I am surprised to ‘khow that the ﬁile NO.E°1-1/03~04/

our/Kvs/E.I. dated 04.02,2003 has mentioned regarding my travisfer

- ofadministrative ground fromlaehradun to Guwahét, regzon though

I have not been intimated about it €411 dat@°;~;

Hence. my, transfex may. be e o2- ;efbated on Pﬁblic
Interest and not on Administrative ground. i hexeb requést
to transfer me immediately froln Cuwahati to Kvs€ﬁ0¥)RoeDelhi
any Kendriya vidyalayag/-Noida. kGGR and AFS Hindoin. I have
completed 4 years in the Morth Eastaern Region ‘at Giwahutd, My

daughter is marriage-able age and it is not possible.to aggange

her marrjage from Guwahati long distance plade. :

I am furthex inform that an applicatian was subhitted
to KVS(Hyrs) Neéw Delhi in the month of’ JulngOGﬂ for mutual
transfer against shri S. Chakrabortyg Superintendant of Accounts

'y

k>~ my request has not been considered reasons hot*knowno o

Thanking you;

Encl : As aboves ) ééﬁ , ?; v@lf
' ( SHEE L 'sxi% )

[} SUPERINTENDENT OF ADMN,KVS
},--(/ s P tobr. REGIONAL OFFICE i GUWAHATI.

4//J/N ank4aib é&ﬂﬁﬂ///

Yours fa@ﬁhfuliy.



To, :

The Agsistant ' Commissioner,

Kendriya Vidyalaya Sangathan,

‘Regional. Offics,. :
v_ﬁ;Guwahati (Aasam)

A

. MOUGHtrpRopAR ‘CHANNEL

LS“bJectS" Request. fo;htransfer froanegional Officas Guwahati
. to- Delhi.’f AR IR R e BT

ko84, ' )

o I am to 1nvitqwkind.attenction on the auhgact cited above
awﬂ:and to say that two‘reprementatons were sent*to Kendriya Vidyalaya
Sangatha@ o dated]od andt dated @$’1®~0Y 0but the reply has

»+ not :been. received 80; r. o

. It is. thf;e for again (third tima) request to take
;;p;necessary actifn (photo copy of previous lettera aré’ enclosed)
¢ . for ready refe‘enceo‘”” :

-

~ Yours fatithfully

( sopo %@wgé

. SUPER INTENDENT -

KENDRIYA VIDYALAYA SANBATHAN
{4 1 -REGIONAL . OFFICE
f-‘.wwm'r:t. :

‘DATEDe 24,11 04 -

‘v
"y,



~$'p.singh’

Supeﬁiétendeht, .

- KendTd.ya Vidyalaya Sangathan,
. Regional Otfice, -~
GUWAHATT- 781 0]

T R e 7

) .
0 Te

.. The Commicgsioner, o . "\

. Kendriya Vidyalaya Sangathap(Hgrs), - , o

L NEW.DELHI - 110 016 - ' . 0 yp o T B
" THROUGH: ~ PHOPER CHANNEL B TR BT N

.SUB: . UNJUSTICE AGAINST THE SC/ST GROUP!'B! OFFICERS IN THE
e Kvs (Hqrs),NEW DELHI, ‘ R

'Sir,

S . I am to Ssay on the subject cited apove and to inform
. you that my application was 'sent KVS(Hqrs),New Délhi- dated 15.10,04
" for the post of Asstt. Audit Officer for onwaibds, submission to ,
\ employees Provident Fund Organisation, New Delhi-on deputation wnasis,
g¢he same applicatien has no forwarded py. the KVS'. to'the sald.Deptt.
v , , Dakira A O R AR
L " The following Group 'B! Ofricers applications were
rorwardeu wy the KvS(Hars),Gen.Category. sh S K.Sareen,Supat. is
working in CTSA on deputation pasis & Sh K K Sharma,dection Orficer
. was torwardeu his application to othex., Uepartment on Deputadtion vasis
“. anu selected im othere Department., Now he is working in KVS(Hgrs) -
. after repetriation. . L S SR
e S A e A ‘ . - e .f .
S \ My matual transfer application cated 04;08.2004-has hot =
“been cdnsidered against Sh S K,Chakxaborty,Supdt;;KyS(qué);New Delhi
. and my application has been turned down. S
3 : . The following Supdts. in General Category are working in
,: Delhi only apout 10 or 15 years . : ) N P
£ IR Sh S N Singh,Supdt, . ‘> : S
ﬁ,,2;' Smt Shashi.Khanna,Supdt. =~ =~ S
TP Sh PC Bhardwas,Supdt, . .« S St

v

Y. In view of the above I request you to consider my transfelr
. application from Regional Office,Guwahati to KVS(Hqrs)..OR;Regional
"% Office,Delhi sympathetically and alse my application may, be, forWarded:
it to the said Department on Deputation bBasisiI hmve béen working in N.E,
v (Guwahatd) ginge 15.09.2000. A '

DIV ~ ) ’

Than you s

| - L .-You:sAfzi:IFliYﬁ
o B o o
agde ey R

" 'SUPERINTENDEI '&&/ ,
1o o HE 7

gt

ok
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REGISTERED PARGEL

To

The Hen'ble IIRD Minister
C-Wing. Shastry Bhawan
Dy, Rajendia Prasad Road
New Dethi ~ 1 '

Sub 1 Request for 1! nnsfex from [x\S RO, Gu\mhﬂﬁ to KVS(IIQ) NewDelln
RO, Delhi ox! nm' KVi in Delid.

Rcspectzed sir,

1 am to say 6n the sub]ect cited above and to inform that I was trarsferred from
Regienal office, Dchr adun to KVS, RO, Guwahati on Public Interest (copy enclosed) vide
letter No.F.3-14/74-KVS/Fsit- I dated 22.8.2000 and Jome(i at RO, Guwahati on 15.9.2000.

-

2. My family veésiding 1 m Delhi and my daughter is marriageable age and nobodv to
arrange the m mn'\ge of my danghtel in the absence of'me and ako nmy mfe is Hagh Blood
p.t(ient -

3. Guwalati is o hard s&auon m tho Nm th Ensturn rogion I have heoti wmple{ed
4 (fom) ye.ns 1ml 3 (L!u ee) months : »

\, L Ttis lhen eferc mxml,!y reguest to look-into the matter umﬂ my mqucst may be
considered ‘.ympathc-ﬁ( ally on. nnm mmy mmmds -

v

Thanking you.

Yours hmmmy

Dt el @)0/
: o | ¢ S.P.SINGH )
: ' SUPERINTENDENT
“‘Kendriya Vidyalaya Sangathan
Regional Office, Guwahati
(Assam)

TRy M b

'
i
t

i



e

- %o Reglonal Off&ee, Guwahati vide KVS(Hqis) ofder dated 22,8,2000 %
:in Publie¢ Interest and jained at RO Guwahatd &n 15, 9@2@9@0

, o0

Sh, SoPe Singh
. Superintendent ' -
8, - KVS,RO,Guwahati Dts 844705

To

The. Deputy Commissioner(Pex) o,
Kendriya Vidyalaya Sangathan o ; i
New Dexhs. e 16u v \ | L

Sub ¢ Request for Transfer f:om “Re ienal 0£ficeg @mwahatﬂ t6
KVS(HQ) oz Regienal Office. elhio _

i
'.",‘ W ,,‘

Sir,

. 1 am to say on thé nnbject cited abeve . bﬁd to intim&t@
that I have been trfansférred from Regianal Officee Dehgadun

| ' As per K¥S txansfer guidiines under clausé ué B of the
transfer guideline af ter e continueue stay of 2 yéars 4in the

- very hard station or 3 years in the North Eaat@xn hard.station
~An the event of n@nwavailabiiity of vacancy . h&é chcicé station;

the vacancy shall be created .to- accammbdate him by transfexring
the : junior most superintendent in the service of kvs in th@ said
station on the Bame atation. ’ :

1 hav@ besn compiéted 11 Noxth Eas%ax Regien 4 years and . f
ﬁi‘manthsa it is therefore humhly requeét o - kindiy eausidér mny ?

‘.requee% ér tranafer frmm RO Gﬂwahati to KVS(HQ) m RO b@ihia- ' E

')

Thanking yeu, R - .
- Yeﬁﬁa faithful&yg

{ SHBE&‘I PALVSINGH )
SUPERINTENDENT \
KVS,RO, GUWAHATZ

gt Lef 7



